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CENTRAL AD1'1\INISTRAT IVE TRIBUNAL 

ALLAHABAD BENCH 

ALLAHABAD 

Original Applicat ion N0. 239 of 2002 

Tuesday , t his the 17th day of J:)!cember , 2002 

Hon ' bl e Mr . J usti ce R. t{ .K.Trived i, v.c. 
Hon ' Lle i/.aj . ~n. K .K. Srivast ava , A. I~\. 

Jamuna ~ingh 01auhan , 
S/o Late Ram ~ingh 
a~ed about 61 years 

Q?!n caurt 

R/o C/702 G. T .B. 1-.Jagar Kare illy 
conony , All ahabad . • • • 11pplic ant . 

(By Advocate : Shri K. P . Singh) 

Versus 

l . Union of India 
throu gh Se ere tary, 
1'.-iin i s try of De .. ence, 
Nev. Delhi. 

2 . Unde r Secre tary Vi gi l ance II 
,•.U.nistry of De f ence Sena Ohawan 
i !e \'! [)e lh i . 

3 . D. B. Singh , Superintendent Enginee r 
Enquiry Off icer O.'IE works ( I) 
Director aa ner a l of Nava l Project 
Vishakhapattnam - 530 001. • •••• Respondents • 

(By Ad vocate : Shri P .Krishn a ) 

OWER (QtAL} 

By Hon 1ule ML . J ustice H. rl . K. Tri vedi, V. c . • • 

By this app licat ion fi l ed under Section 1 9 of the A.T . 

Act ., 1985, the applic dnt has challenged t he order duted 

15. 11. 2001 by v1hi ch he has been av.rarded major penalty of 
c-'-... &.. 

bring i ng dov1n the p ay o f ?Y i J , $ Gl 11a d"1• by f i ve sta~s 

fro r. 1 Rs . 12 , 925/- to 11, 300/- in the s c a l e Of Rs .10,000-15 , 000 
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to be effective from the date of the issue of the order 

to the date of his r e tirenent i.e. 30.11.2001. It is not 

disputed by the applicant that ugainst tha impug~d order , 

applicant has f iled Re vision Petition under Rule 29 (A) of 

CC.S (CCA) Rules, 1965 which is pending before the Pre-sident 

of Ind i a . Vie f ind that this is not a f it case for interference. 

It may be ~ntioned that in the case Of S .S . Rathore Va. State 

of A1.P. and others A. l. R. 1990 s. c. 10. Hon 1ble Suprene Court 
• 

has held th at the appeal and revision £i led by the e 111ployees 

before departmental authority should be decidad within 

3 to 6 months . In the present c ase, the revision was filed 

by the applicant on 22.11. 2001. ti.ore than a year has passed 

but representation has not been de cided,which is clearly 

·aga ins t the verdict of Hon ' b le Suprene Court. 

2 . In the circums t ances , this °"' is disposed of finally 

\'tJith a direction to the Secre t ary I/J.nistry of Defence to 

ge t the rev i s ion of the applicant decided by the Hon 1ble 

President of India within a period of three months from the 

date of receipt of the copy of the order . 

3 . It is furthe r directed that the applic ant shall be 

paid all his retiral benefits on the basis of pay already 

received by him after punishment dated 15 .11. 2001, tha ......_, ;.'--

"'"' \ ~ O..'V>..f J 
d i fference ul~in1ata]y ·i=f comes out on account of the order 

-...::" ........ . . . "' passed in r evis ion or by any other cOUr1:J-rfie same may t e 
.... , YI 

adjusted s ubsequently_.".lhe amount of pensionary benefits 

sh all be p a i d to the applicant v-Jithin t \'JO months. No order 

as to costs. 

\ ~ 
l.e mber (A) Vice ell airman 


